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I tell them? Hon. Members may teU 
"them. 

That is what I want. 

Therefore, now I am sorry; I have 
gone ahead (Interruptions). 

Shri Surendranath Dwivedy: 'You 
may fix Borne other time, say 5 P.M. 
"today. 

Mr. Speaker: We will see. I cannot 
Bay anything now. 

Shri K. Lakkappa (Tumkur): On a 
point of order. Under the rules of 
procedure a calling 'attention notice 
has been admitted and time fixed fOr 
it. Now Shri Samar Guha was here 
in the House only, but he had lust 
gone out to collect some papers. He 
was within the precincts of Parlia-
ment House. Therefore. the calling 
attention notice should be taken up, 
now. 

Mr. Speaker: A very valuable sug-
gestion. He will kindly resume his 
seat. Or has he finished his speech? 

Shri K. Lakkappa: I am not making 
• speech. I am only saying when my 
colleague, Shri Samar Guha was 
·called, he had just gone out to collect 
1I0me papers and he had returned 
immediately. So it should be taken 
up now. 
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Mr. Speaker: After I have given 
the ruling, what is the point in rail-
ing this? 
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Mr. Speaker: I know all that. Do 
not go into it now. 
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PAPERS LAID ON THE TABLE-
contd. 

Mr. Speaker: Dr. Ram Subhag 
singh. 

NOTIFICATIONS UNDER INDIAN TELEGRAPJI 

ACT 

The Minister of Parliamentary 
Mairs and Communications (Dr. Ram 
Subhag Singh): I beg to lay on the 
Table a COPy each of the following 
Notifications under sub-section (5) of 
section 7 of the Indian Telegraph 
Act, 1885: 

(1) The Indian Telegraph (Sixth 
Amendment) Rules, 1967 pub_ 
lished in Notification No. 
GSR 1104 in Gazette of India 
dated the 17th July, 1967. 
[Placed in LibraTl/, see No. 
LT-1283/671. 

(2) The Indian Telegraph (Fifth 
Amendment) Rules. 1967, pub-
lished in Notification No. GSR 
1105 in Gazette of India dated 
the 18th July, 1967 [Placed in 
LibraTl/. See No. LT-1284/671. 

INZI hrs. 

RE: QUESTION OF PRIVILEGE-
contd. 

Shrl Va.'IudeVl!Il Nair (Peermade): 
May I make a submission? 

Mr. speaker: I have heard all of 
them. If you also want to .. y .ome-
thing, I will hear. 



AUGUST J, 1857 E.C. Report 

Shit Vuadeqa NIIr: You have 
Rated that there ia a call attention 
motion and you are not takin, it as 
a privilege issue. Can you not re-
consider the decision in view of the 
importance ot this iasue 

Shri A. SreecIharaa (Badagara): 
This is an issue of privilege. He was 
detained for two hours under the 
direction of the Home Minister. 

Mr. Speaker: Two Members cannot 
lIP8ak at 11 time. I am prepared to 
hear one ot them. 

Shri A. Sreedharan: If yoU say that 
there is no privilege involved, I am 
prepared to sit down. But you are 
proceeding to the other items. 

Mr. Speaker: Only one can speak 
at a time, not three or tour. 

Shrl Vasudevan Nair: You have 
llaid that there is a calling attention 
motion on this matter. May I humbly 
aubmit that a calling attention motion 
is no substitute for a privilege motion? 

Mr. Speaker: A calling attention 
notice was also given. I think it was 
given. Am I correct? 

Shrl P. RamamlUti: That is about 
the whole incident. 

Shrl VallUdevan Nair: A privilege 
motion stands in a separate category. 
Our case is ..•• 

Mr. Speaker: We are not discussing 
the case noW. 

An hoa. Member: CaD we not 
diJicuss it with you in the chamber.' 
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PAPERS LAID ON THJ: TABLJ:-
contd. 

NOTII'ICATION tINDER EMPLoYDa PRovI-
DENT Fumls ACT, IITC. 

'!be MlIdster of State Ia the IIba-
tstry of Labour. Elaploymeat l1li4 Be-
haltlWatloD (SIIrI L. N. MIahra): I 
h, to 1q on the Table. 

(1) A con ot Notification No. 
GSR 1019 published in 
Gazette ot India dated the 8th 
July 1967, under sub-sec-
tion (2) of section 4 of the 
Employees' Provident Funcla 
Act, 1932. [Placed in Libra",. 
See No. LT-1286/67]. 

(2) A copy of the Employees' 
Provident Funds (FOUrth 
Amendment) Scheme 1967, 
published in Notification No. 
GSR 1055 in Gazette of India 
dated the 15th July, 1967, 
under sub-section (2) of sec-
tion 7 of the Employees' PrO-
vident Funds Act. 1952 [Plac-
ed in Libra71/. See No. LT-
1285/67]. 

(3) A copy of the Main Conclu-
sions of the First Session of 
the Industrial Committee on 
Electricity, Gas, and power 
held at New Delhi on the 27th 
May, 1967. [Placed in Lib-
""71/. See No. LT-1282/67]. 

~  A copy ot the Report of the 
Indian Delegation to the 50th 
Session ot the International 
LlIbour Conference held at 
Geneva in June, 1966. [Placed 
in Libra71/. See No. LT-1281/ 
17]. 

COMMI'rrEE ON PRIVATE MEM-
BERS' mLLS AND RESOLUTIONS 

ELEVENTH REPoRT 

Shrl Khadllkar (Khed): I beg to 
present the Eleventh Report of the 
Committee on Private Members' Bills 
and Resolutions. 

u.lJ Ius. 
BSTIMATES COMMI'rl"Dl 

EIGIlTB REPoRT 

IIat P. Venlr'ttMl.t1ldala (Nand,al): 
I be, to present the Eighth Report 
of the Eltimates Committee re,ardinJ 
aetion taken by Government on the 
recommendations eontaiued In the 
SeYeDty-flnt ltepore of the IIItImaW 


